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IN THI CENTRAL ADMINISIRATIVE TRIBUMAL 3 HYDERAZAL BEWCH
AT HYDERABAD
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ate of Order: 1.2.1992

BETWEEN :

D.Rajendra Prasad : _ -~ .. Applicant.
AND

1. Union of Ircdia,
Rep. by its becretary,
Ministry of Llefence,
New Delbhi. '

2. The Scientific Adviser tc the
Hiniﬁ@r'of Defence & Directer General
Research & Devslopment, Directcrate
of- Personnel (RD-Legel Cell),
Miristry of Defence, DHU FC NEW DELHI-11.

'3, The Director, - :

Defence Research & Development Labocratory,

FC Kapchanbagh, Hyderabad. . . Resgondents.
Counsel for the Applicant _ .. Mr.XK,.Suckakar Reddy
Coungel for the Respondents ' .. Mr. M.Jagan Mohan Reldy

qﬁyéﬂktlhﬁeﬂ

CORAM:

HON'ELE SHRI T.CHaNDRAZIKHARA REDDY,MEMBIR(JUDL.) -

(Crder. 6f the EingleMember Bench delivered by

Hon'Ble Shri T.Chapndrasekhara Reddy, Member(Judl.) ).
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M.4.N0.930/92 is moved by ﬁhe applicant to
ccndone fha delay of 58.days in filing the CA. Heard both sides.
as D sufficient reasons are mentioned in the affidavit accompanying
) . the Selay condeonaticn petition, delay of 58 days inrfiling the

GA is condoned and accordingly M.A.930/92 is allowed.

This is an application filed under- Section 19 of the
Administrative Tribunals Act to direct the respondents herein to
continue to pay salary to the applicant as per the orders of the
ci . .'9gu{t1.ﬂ tan o . N

ity CivilZdated 31.3.1984 passed in T.A.N0.222/84 in 0.5.1966/79
cn the file of the City Civil . Court, Hyderabad from December,- 1590

cnwarde and pass such cther crder or orders as may deem f£it and

proper in the circumstances of the case,

The factse giving rise to this C& in brief are as

follows:-

‘The applicant was appointed as Turner in the Cffice

of the DLR.D.L., Hyderabesd on 28.2.1972,  The applicant was kept
under suspension by the Competent authority on 2.1.1978. & regular
chérge sheet was issued as agajént the applicant by the

competent authority in the month of February,'JQTQ. The applicant.
was removed ffom sefvice on.9.6.1978 rending Ejsciplinary proceeainr
as against‘the applicént. Es per the prﬁers df.th@ City Civil
Court Judge; Hyderabad, the applicant wés paié subsisfehCe
alioﬁance dqring thé périod of suspension. After the zpplicant
wWag :emoved from service cn_9.6.1978,.as ﬁér-the crders dated
3])3,19@? in I.A.522/84 in CS.lQﬁE/?Q;-thG.Cify Civil Court

Judge directed the respondents o pay salary and ellowance to the

]

applic

o]

.-

nt which the epplicant was Zrawing con the date of suspension

)
o

The said orders dated 21,3.1%8

N

in the said I.A.222/84 were passed

by the City Civil Court,® Hyderabad, relying upen the orders cf the

Supreme Court dated 7,11.1983 passed in Civil Appeal ko.1211/80
S S
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So the

s2id Civil Appeal 1211/80

on the file of the sSupreme Court. The

seems to have been filed by the employees »he were gimilerly
placed like these of the applicent. . So as per the sald crders

of . the City Civil Court Judge, Hyderabad the applicant was being

paid the salary and allowances. After the Central Administrative

Tribunal was corstitutéd at Hyderahad caid C.5.1966/7% was

21 of the Admiristrative Tribunals AcCt

_transferred under Section

b
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41[)86 -

to the C.A.T., Hyde The saicd C.5. was taken on file by the

C.ALT., Hyderabad :s T.2.991/86. The said T.A.991/86 and batch
cases were allowed by the . C.A.,T.. Cn the g¢greund that the discipliner

Against
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roceedings were not initiated by competent authority. As

the crders and Judgement passed in T.2.991/86 allowing the said
T.3, the.department carried the matter ir appeal and filed a batch

cf Civil Appeals before the Supreme Court, -The C.A.No. pertaining

to this.ﬁppli%ant wWas 1?94/§b. The Supreme Court as per its
judgement dated 10,4.1920 allowed the said C.A.i794/9ﬂ and the
batch of Civil Apreals and remitted back all the Civil Appeals to
the C.A.T., Hy&erabcd for fresh dispesal in the light of the &
'cbserv%tioné made in the Jufcewment in C.2.1794/90 and batch cases.
te file in vie@xof the

saild T.A.991/86 stande restored

of the Supreme Court..

=

It is brought to our notice during the course of .

'S

hearing of this CA thiat the aprlicant wag paid -his %hary and

allowances up to erd of Fovember, 1990 ard was subseqdently

)]
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sped the peyment under the impugned crders dated 24,172,190

:paused by the resyonﬁeﬁts. - The applicanf seemé trr have yut in
.repreSentétiéns ip vain to the ccmpetént authcrjty'pay him the

ailiowances, ags per the said orders cf the ijjE Court

dated 31.2.1984 in I.A.?Z?/Ré. The applicant seers to

nave préfgrred an appeal without success tr the competent auvthorits

So the éboye CA waé filed by the‘eyplicéht before this Trikbunal

for the relief &s alreddy indicated above, alter exhausting the
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departmental remedies ofen to the applicant.

A

We have heard today at the admission stage
Mr.K.Sudhakar Reddy, advacate for the appl Jcanc and Fr.M.Jagan

ifohan Reddy, Standing Counsel for the respondents.

- ‘ - . It i= needless te peint cut that all the interim

.‘
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rs passed in C.5.19656/79 and in T.2.991/86 stced autematically

restored, in vicw of the. fact that the said T.A.991/86 was femitied

kack by the Supreme Court and as the ¢23id T.A, was rcstored to

the file a# of the Tribunal, In view cf the s3id order dated
‘.3.1984 pasged by t%c Judge, City Civil Court, Hy ﬁ erabad in

I.A.22?/84 the respendents become liakle to pay the salary to the

n

applicant from the month of December, 1890, Hence this CA is liable
to be allowed st the adnissicn stage by givirg appropriate directions
tc the respondents,

N

Herce we direct the respondents to pay the selery due
to the ap pllc ant fr(m the month December, 1990 onwards urtil
T.n.991/86 is ¥1ﬂally decided by the Tribunal. nder t

circumstances of the cese we make no order as to costs.

Dated;  lst September, 19G2

(Dictated in the Cpen Court)
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"Allowed, _ _
Dispoded of with directions
Dismigsed
‘Dismibsed as withdrawn

Lismiksed for default
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